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EHPECTE O ANST COMMISSIONER OF STATE TAX,
LINETIRINIY FLOGIR, BACHAT BHAVAN,
RELEEE REATLY, AFMEDABAD. 380001
DAL O30 172025
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Psiahing Ml

VLT Suftil Vimayiak dinvors, Ned o Reiertis fHlowe,
CHESS P, Nlabirbo, Afimechadiod: 8003, Glgurar

g ew e ki, R s T e i

Subject Regarding cloim of Recovery (pending dues) in the case of m/fs H.V.
SYNTHETICS PRIVATE LIMITED, Reg.no.(GST NO.)- 24AABCH7296/M123

WIth rederenee to e wibjeer cied nbove, | would like w drsw vour kind jnention that the
vumpany Miw HEVESYNEHETICS PRIVATE LIMETER, Regns GST NO,)- JAAABCHT290M 1 /3
sinated il Abnnedahid regiserod mldress £ 2252, MADHU TEXTILE MILLS COUMPOUND. 18/5
ASCAREAV LU TEL NEAR NARCH CHRCLE, NARDL, Ahmedibad-382405. Ciujurat hus not paid
St poods & sorvlee tas"s omnstanding dues as mentioned in the sheet attoched hore with

Copies ot all proats ol yorr wise and et wise demunds and alfidavit in FORM-C for ¢laim hy
st eveditors mee attiehod herewith, For your kind refershe Demand order in form DRC-07
deemand notice under Croods & Servico s Aet20 17,

L inndeesiyn, request vou kingd selfto register the clalm ol pending dues ol Stite Goods & Service
tan Departivient, wi mentloned bihe separate sheet wnd FORM-C and ablige. Any more Diails ar Proot
b ordars Han s will be furnished i required rom your pood side.

Also comiivm our status s Seeure Creditor; Kindlv mote as per Gonds & Service s Aet- 201 7,
We have test eharpe over asser of defialting ussesses heneelorth to be pitd sume priority as sccured

creditor wder TRC 2006 oy giviount outstanding Re,22.50.304/-
Your lvmﬂi!ull}h

Pl b Y o
STATIETAX OFFICERD) CHY)
UNTI-18ATIMEDABAD

T B
[ PORM-C DECLARATION (AFFIDAVIT)
21 DRCAOT DEMAND ORDER ALONG WITIHT ATTACHMEN]
1 SUMMARY OF FENDING DUES
4 PREVIOUSLY SUBMITTED DOCUMENTS FOR CLAIM

COPY PORWARD 10,
1 JOINT COMMISSIONER OF STATE TAX, DIVISION-2, AHIMEDABAL
1 DEPUTY COMMISSIONER OF STATE TAX, RANGE-S, AUMEBABAD _
1 DEPUTY COMMISSIONER OF STATE TAX, COURT BRANCI, AUMEDABAR
HASS T COMMISSIONEIE OF STATE TAX, UNUT-18, AHMEDABAD:

o\v
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" URGENT (BY RPAD)

NO.STO[2)/UNIT PRIVAT-18/RECOVERY/ NCLT/ H V SYNTHETICS putLTD /2023-24/0.W.NO. R DAE
afTol]aern

OFFICE OF ASST.COMMISSIONER OF STATE TAX,
UNIT-18,2"0 FLOOR ,BACHAT BHAWAN,
RELIEF ROAD, AHMEDABAD-380001

DATE: 24/04/2024

10,

MR.ANURAG NIRBHAYA

RESOLUTION PROFESSIONAL FOR H V SYNTHETICS PRIVATE LIMITED
204/SAGAR PLAZA LAXMI NAGAR DISTRICT CENTER,NEW DFLHI-110092

MAIL 1D- hysynthetics.cirp@gmail.com, anuragi@canirbhaya.com

Subject- Regarding claim of Recovery (pending dues)in the case of m/s H V SYNTHETICS

PRIVATE LIMITED ,Reg.no,(GST NO.)- 24AABCH7296M1Z3

Reference- regarding your letter dated.ﬂﬁ;’[iaflﬂzﬂ regarding submission of claim

vl fo B)
With reference to the subjfeswited above, | would like to draw your kind

attaention that the company M{gb‘fﬁbﬂﬁﬂﬂﬁ PRIVATE LIMITED Reg.no. (GST ND |-
JAAABCH7296M 173 situated at Ahmedabad régistered address 27%/2, MADHU TEXTILE
MILLS COUMPOUND, B/H ASOAPLAV HOTEL NEAR NAROL CIRCLE, MAROL, Ahmedabad-382405,
Gujarat has not paid State goods & service lax outstanding dues as mentioned in the sheet

attached here with.

Copies of all proofs of year wise and act wise demands
attached here with for your kind reference in form of DRC-0OY

and affidavit in FORM-B for claim

by operational creditors are

demand notice under Goods & Service tax Act-2017
| undersign ,request you kind self to register the claim of pending dues of State Goods

8 Service tax Department ,as mentioned in the seprate sheet and FORM-B and oblige. Any

more Details or Proof of orders than this will be furnished if required from your good side,
atus as Secure Creditor, Kindly note as per Goods & Service tax Act

Also confirm our st
asset ol defaulting assesses henceforth to be paid same

2017 ,We have first charge over
priority as secured creditor under
Thnaking You
Encl.
1} FORM-B
2) DECLARION (AFFIDAVIT)
3) DRC-07 DEMAND ORDER ALONG WITH COPY OF Al IACHMENT

4) SUMMARY OF PENDING DUES

IBC 2016 for amount outstanding Rs.20,17,236/-

Your Faithfully,
—5q

( K.B.LEUVA)
STATE TAX OFFICER(2)
UNIT-18, AHMEDABAD
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’ Certificate lssued Date oh-ppr-2024 03:31 PM iy
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$  Account Reference IMPACC (ACH gj1323361 1/ GuU

Unique Doc. Reference SUBIN-GJGJ1323361 163757332877511 w

Purchased b : ITIKA BHAHATI{UM-"%F'I _f"”"‘_'_“l |

: ¥ LEUVA KRUTIK ;x- PJL}1¥%

3 Description of Document Article 4 Affidavit ~ Jf:-‘ ' f{gc';\

: | f ‘ﬂ/ A
i Description AFFIDAVIT (Y o ,’f-..-:‘,a‘;;"ﬂ:,-. Vo
f: 0 ; " e Rt "l

o " T F S LR
: Censideration Price (Fsg (Z265) o g e ’.’ y/
® First Party | EUVA KRIITIRA BHARATRUMAR " 7 (43" 57

¢ R

i‘ Stamp Duty Paid By LELVA KRUTIKA BHARATKUMAR

100
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] TR R . NOTARIAL | arih:ed at
NOTARIAL | TNOTASIRL , Sfiet? e | ‘€ | oplication
IR R S Ceeeer e d e ue@ns of which

are available at www.stockholding.c oin).

Any alieration to this certificate renders it invalid and would
constitule a criminal offence.

Sindly contaet Stock Holding Branch / Centre in case of discrepancy.

For information related to @-Slamping you may write to us on
sur email id estamp.ahrnetlabnd@stmc[:hulding.cam or visit our
Branch/Centro.
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i ’ Corponpip Parscas) tegutationn, win! .
e - WUARRIL 209
AR ANURAG NIBREHAY A
L045AGRNK FLAT A LAY MAGAR
DISTRICT CERTER,
MEVY DELRI-110082 ———
o = MA _E.---“"
el b o "l_\_\_-_ I'...a.:.l:'
hBLEUVA i PGS NP
S3te Tax Cifice Py = 5
sigte Tex Cllicer il S i
Otfice ol Rssisiant Commissioner State Tax i T .k V|
Unit-38, 2% Foor, Bachat Bhavan o8 l' o 3
et Road Avmedabad-3E0007 et T
[= i gk | \__‘_,i\\\'
SU I [ >
(eemie and gddeess of the gperatis ol creciior) % P i
= J
Subjeis: Subtnission of preot of chom, e
Relerence- regarding your feciter doted s /023024 regarcing submistionn of clyim
Ptz iir,
FERCT A BEESEAT RS LEUVE - S1ae Tax Cilicur Unit-28, &levedabipd Guwarm hereby subms
e proet otohaim of 0 regpect el the corparate insolvency romiutian process in the coue of Mife
AV SYNTIETICS PRIVATE LIMIED Reg.no. [GST N0 Z488RC1HTFEEMIZ sltuated at
ahmedabad registered addross 1 22572, MADHU TEXTILE RIILLS COURMPCUN O BfH ASCARLAY
HOTEC MEAR MARDL CIRCLE, NARDL, Ahmedabad- 222400 Lujarat The deisis for the EME ate
121 out below -
e S B, s | —
x Mekit OF OFERATIONAL CHELITGR RTINS BHA RATBHAL LEUVA .
. | atate Tax DHicer (2} unitig
| . _Ahmedabag
i 1. | IDENTIFICATION NUMBER OF DPERATIONAL CREDITOR  State Tax Department,
| Sovernment Of Gujaral
| IF AN INCORPORATED BODY PROVIDE IDERTIFICATION | tiffice.of Assistant Commilssioner
NUMBER AND PROGF OF INCORPORATION. IF & State Tax,
| PARTHEASHIP OR INDIVIDUAL PROVIDE IDENTIFICATION | Unit-18, 2 Finor, Bachat Bhavan
FECORLA® OF ALL THE PARTHIRS GR THE INBIVIDUAL) | Belief Rgad, Anmedabad- 380001
| Gitjara
- | phene ne.079-25300048
i |
2 | ADDHESS AND ERAIL ALDRESS OF OPERATIOMAL |4 LELIVA

| CREDITOR FOR | Stats lax Officer Ahmedabad
CORRFSFONDENCE Uftizent Assistont Commissipner
Aty Taw,
Un'e-18, ' =laor, Rachat Bhavan
| Heliol dgae, Abmedabad 380001
| Gujirat Eonall stedupil-gug
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| (CLUDING ANY INTEREST AS AT THE
NSOLVENCY COMMENCEMENT DATE)

4

Foerin]

Nl
e
il P
e

T

" Re.Rs. 9,60,088 tax/-+ RS.4,61,140/- | LR,
| Intarest [Interest is 18 %per annum | L 7
upto 22/04/2024) +RS.96008/- 1. %F
PENALTY SCRUTINY OF RETURNS | 2

TOTAL QUTSTANDING

Rs.20,17,236/- /- proceeding under”
THE GOODS & SERVICE TAX ACT-
2017 FORYEAR 2018/19

T -
EIRY

4

e
e Lo T

F

S o

- -
L.

T

W

| DETAILS OF DOCUMENTS BY REFERENCE TO WHICH THE

| DEBIT CAN BE SUBSTﬂNTLATECL .

| DRETAILS OF ANY DISPUTE AS WELL AS THE
RECORD CF PENDENCY OR ORDER DF SUIT
| O AREITRATION PROCLEDINGS

g Jsm—

As per altached list.

Mo any dispute.

|

| DETAILS OF HOW AND WHEN DEBIT
II INCURRED

Reparding DRCO? ORDER dues
Uunder iith module of scrutiny of
rotuns of taxpayer.

{
| DETAILS OF ANY MUTUAL CREDIT, MUTUAL

Hil

| DEBIT OR OTHER MUTUAL DEALINGS BETWEEN THE

| CORPPORATE DEBIT AMD THE CREDITOR WHICH MAY BE

SET OFF AGAINST THE CLAIM

| DETAILS OF ANY RETEMTION OF TITLE
| ARRAMGEMENTS IN RESPECT OF GDODS OR
| PROPERTIES TO WHICH THE TLAIM REFERS

DETAILS OF THE BANK ACCOUNT TO WHICH THE
| AIAOUNT OF THE CLAIM OR ANY PART
THEREQF CAN BE TRANSFERED PURILANT
 TO A RESOLUTION PLAN

| =L | LET OF DOCUMENTS ATTACHER TD THIG PROD®
CLAM TN QREER 10O BPROVE THE

| EAISTENCE AND MOMN PAYNMENT OF CLAIM

| DUE TG THE DPERATIONAL CREDITOR

L8]]

Nil

—

581 VAT Account

Government of Gujarat

Mate ! Tha Departmeant have not any
separate account Number, All
pargmests mode 1o departmans
undar "00407 head. 5o, the cheque
e 130 Or any of tha instroment
alndly s in favour “SBILAfe Var®

| List of enclased documents |
| 3rfaa. | Ceseripgtian

Rk I ':!:h:!r:.l-.'ntﬂfﬂl..ltﬂﬂﬂding I
ey and ivterast

© loRcoToReER alons ||
Sth attachnys At widu | .
THE GOODS & SERVIZE |
TAX ACT-2017  for
Frams §

[ undar THI GODDS K R

| FERVICE TAX ACT-2047

skl bl L




\ ] Y R s A : P
f \ DECTARATION REPRC LT i \
g r%hh.j Lewva curtemly residing at UNIT-18, Abm edebnd i‘.ﬂ"l-ll‘:f.{-jt"'u.dh...q.],]-i o -Iu._‘f.
lu]ll.'."“‘“ - "'”f_' ' o Eﬂ...»i bl AN it
o [ E Rar e : .
et M.r'zf-H VSYNTHETICS PRIVATE LIITED the corporate deltoFowes, R ATEDIVENS)
O comimericement date, mmL the 24" april 2024. actually indebied s die i the sum ol
Rg.9,60.088/-+Re.9,61,140/ (interest){Interest is 1890 per annum up---.-."’}-“*ﬂ"-'- - renaliy

Re.96,008/-= Total L‘lucs. Rs.20,17.2306/- under DRC-07 demand order of {TH module of serutiny
cf retuns of taxpaver under Goods & service tex act-2017 (or 2018-19

i . " " o [ f | el nerl L
2. Inrespect of my cloim of the snid sum or any part thereof, [ have relied on the dosumenis
specificd below:

(1) Demand Crder dre 07 1TH module of scruting of retuns of taxpayer under Goods & semvon
tax act-2017 for Z018-19 along with attaciumerd,

The said documents ure true, valid and genuine 1o the best ol my knowledze, infumition and
belief and no eontenial facts have been concealed therefrom.

4. In respect of the said sum or any part therea!, neither | nor any persony:ay oroc, 1o m;
'}.nm'-.'i"(!i:r_:, ot balief, for my use, had or received any manner ?"&ull:‘_im[tu”i: ReCurty
whatsoever, save and except the following: % 2N

ﬂ.-l,r ...,U N7
[ Piease yreve o u.;.l..n :.'_jl' aiy mutual credit, Jm;'.!..a debiy, or u;qj. L “h”&-umhuqi i’““ gy
the corpuraie Heh torand the crediter which may ke sci r},f'aﬁuruq

TR e

Tiates 2470472024 77 A7 o
1 &

-

Flace: Ahmedabad

) STATE TAR OFFICER (2 N
«,»urm 1, AHMEDABh heure of he climan

= VERIFICATION

1, Kruika B leuva, STATE TAX OFFICER (2), UNIT-1E, Ahmedabad the claimant herein
ubove, do hereby werify that the contents of this preof af claim are wue and correet w my
knowledpe dnd beliel and no material ey bay teen concenled there from, /

Verified ar Alnnmedubzd on this 24™ April 2024 @.\ﬂ\j\/
smf B.LEUWA)

E TAX OFFICER 2.
1MITA8, AHMEDABED *

[Nowe in H.-u‘m_-;e uf company or timited Tobilnn parimership, the declavation wad voriieation
shadl be made by the directorimanagerdsecretary amd i1l
cithovised for e purpose by the entity )

oot dhe el

Ceust o ey entitios, an il

= &



\ Sipnature of gperational credilor Of RISt autn

| létegse enc

=<

ar-red 1o act on his behalf

tnga the puthority if this 5 boiag subvtiot on sehulf of an opzrationel credit

e

Nk
NAME IN BLOC

ey ="

STEHC . KRUTIKA BHARATBHAL LEUVA

POSTIN WITH OR IN RELATION WITH THE CREDITORS:STATE TAX UFFICEH{Z].UNIT-lE,AHMEDABﬁD |
ADDERESS OF THE PERSON SIGNING: Office ol Assistant Commissioner State Tax ,
Unit-18, 2 Floor , Bachat Bhavan
| Ralief Rasd Ahmedabad-380001
| .
*PAN CARD, ADHAR CARD OR IDENTITY CARD ISSUED BY ELECTION COMMISSION OF INDIA
( K'8.LELVA )
STATE TAX OFFICER (2)
UNIT-18, AKWEDABAD.
TELATED BY ME -
' T
"-‘“-‘:"—.- Iy -':-'-:'Il'n.l‘
|.I. i "~ £ = i & Ry Ty
vy 78 ke xgﬁw P (55
e Pl T AEY st _"'.,':!;:,‘a!?,
T, OF LN LA b ‘11:'-:1:_!'}
Siiel
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- PV Iy e & o5 =4
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I 1 ] II‘ ' 3
Name of dealach V m_.,._.,.,..n_._..._ 4_ﬁ.m FRIVATE LIMIT
,am.u M- 248A8CH umnu._.._. Z3

[ ACoTESS : 2L0] R, VAN RILE ML LOUNF LN, 3/ AS0RPLAY M

NEAR NARDL CIRCLE, NAROL, Ahriedabac-382405, Gujarat
PAN-AABCHTZI6M

. VEAR 201813
_ _ [ToTAL _
_ _ UNPAID A5 ON |OUSTANDING
lact PRINCIPAL /TAX NTEREST PENALTY TOTAL  |DRCO7DATE  DATE CLAIMED DATE
CGST 430044 480570 48004 1008618 32-04-2024 24-04-2024 1099428 |
SGST 480044 480570 28004 1008618 | It | 1008518
_d:,_ 950088 9E1140 SE008 2017236 | 2017238
NOTE: Accured Interast till date 22/04/2024 \
_ — % -

EAVA)
STATE TAA OFFICER(Z)
UNIT-1B/AHMEZDASAT
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OFFICE OF THE ASSISTANTCOMMISSIONER OF STATE | , Gy “
TAX,UNIT-18,2nd FLOOR,BACHAT BHAVAN,RELIEF ) w @ . U
EopHsiai Ll o

| ROAD,AHMEDABAD-380001, B SRR
PHONE NO-079-25500048 -~ T R AR |
]

L~
'

DT: 22/04/2024

Reference No: ZD240424054604L
DRC-07
See Rules 100(1), (2), {3) ¥l 142(5)

e f-'ﬂ{{ :

1, DRC-01 «ll Reference No. ZD24122306829468 Date: 26/12/2023
2. [FH18052-4 il Reference No. ZD2402240014351 Date: 01/02/2024

3. (11852-2 =il Reference No, ZD240224033793L Date: 16/02/2024

To
MNAME: H V SYNTHETICS PRIVATE LIMITED

(HAYGREEV KISHORKUMAR CHAVDA)

GSTIN: 24AABCHT296M1Z3
ADDRESS: 225/2 , MADHU TEXTILE MILLS COUMPOUND , B/H ASOAPLAV HOTEL NEAR NAROL

CIRCLE, NAROL , Ahmedabad , Gujarat , 382405
TAX PERIOD: 01/04/2018 TO 31/03/2019

1.DEALER PROFILE:-

| HV SYNTHETICS PRIVATE LIMITED

Trade Name
Legal Name — | HW SYNTHETICS PRIVATE LIMITED '
GSTIN o | 24AABCH7296M1Z3 -

RC Effective Date [ 19/07/2017

Registered EMAIL ID [ hvsynthetics@yahoo.com
Registered MOBILE NO ' 99?71069_3_33;
Commadity/service | COTTON YARN a DRl
| HSN 5205

| Remarks TAX PERIOD:- 2018-19

wl 151, 65T SIUE D28 At s Wes WA 25 Bse, 2017 (Feil MWL Wi Bl Bl ad ysdl
GasT w52 dilh Geduy saami wical &), Aepe A5y vles wdH 25y 182, 2017 (Bl UL Wlled? W] wE0| @&d
uesl costulse afly Gedut saaml wiel By, pleeids A5 Bles Al 2u wlEA, 2017 (Bedl A1l WiledR B
uil5uil ed ugl iesTalse aill Gedw spapd el 8) vl AsH e ALY 254 RO AR 8152, 2017 (@B
BNl Wil AL 2ll5en] 6 uel cess Wse ddlk Gyt s2aml Wil B) vl Jsaid s Wles UU sy wey
2017 (Bell ML W2 1L 15T &8 uedl GGsT Rules oy Geduy s2apii sl 8) wel Aoz 25y Des y iy



17 (Bei) HRu e i < dill Gedul sdlHl w1l B),
| Witz 241 2{15M] &d Ul casT Rule i szl A 3 B) %l 3

HE 25 Gl @4 o -

201 Wiz wil wléei &8 ugl iesTRules dild

s AN A (Furl 2017 (Bef)l a0l Wit it 2015241 68 UB] Cess Rules Al Gedu s2aMl wicl ).
o1 wls2ed| s4H 20 el Compensation to
[l 17l Compensation to States Act
Gedl s2apil « vd
vls2, wedl 1657 52
g Act 2017

::H{an,e WY 5291 uiyy & % GasTWsesll Foaciel, cosT H52 wel 16

2tes Act 2017all sqy 19 i@ qiudl Auey GesT [l cesT [l 1GST
200724045 Qe Ry uniet B, Aell, i gl wiiel] wan-wad Facugulled W
Ui, cast/sest wilffeiun, 2017 weal cost/sest (), 2017441 dieelll wel Aed GGST
ML Compensation to States Act 2017 A GGsT (rl, 2i8dl 1GST (il el Compensation to State
€60l cleditiiet aylorats siaed] 229l

Quils iy Gedwl saaiHi 2l 8)

5. HV SYNTHETICS PRIVATE LIMITED (el Ml Wl 4l w152l &d ugl
Signatory didlb

AU AU vles W[y 2y Blse, 2017 261 «l4I1Ae Bl5 Partnership business &, <=l Authorized
ol cualla Gellghiz uiasl ® wA 225/2 , MADHU TEXTILE MILLS COUMPOUND , B/H ASOAPLAV
HOTEL NEAR NAROL CIRCLE , NAROL ,Ahmedabad , Gujarat , 382405 wild Hle 2@ HAd BB GSTIN
24AABCH7296M123 &l «ltidla @ uil COTTON YARN, SYNTHETIC FILAMENT YARN , WOVEN FABRICS OF

COTTON Al 3tragsaqdla « Blneia i dsnis .

2.BRIEF FACTS OF THE CASE:-

Uil 5415 Y 2oh -1 W A WA GSTR-3B, GSTR-01, GSTR-2A AL ¥-1 lat el e 2Lt el WA qedidl
Al WML SEEUALEY 3 2k 2l AH GSTR-3B s1de s3l avid GGST Act «il Sec-17(5) sl A1 Supplier registration cancelled
before date of invoice aioil wilEl-{l Azim e e &, 7 sotadl 20U BUHR YA 2 Yl w2 el oA AlZl DRC-
01 Reference No. ZD2412230829468 4l Al 26/12/2023 i st Hida w3 S-3da 200dl A RPAD 202 o3
sl AEr AL 01/02/2024 Reference No, . ZD24022400714351 #l diid-:2-1 wedd vl 81 AL 16/02/2024 Reference
No. ZD240224033793L il Astdesa-s wigAe wdl srul 13 symen, Al Bz saan wia e,

[S2iotiotis-
1. Excess claim of ITC:

The excess input tax credit (ITC) claimed on account of non-reconciliation of information declared in GSTR-

3B:
It is observed that the taxpayer has not carrectly availed input tax on his inward supplies on reconciliation of

turnovers in GSTR-3B.
= Under declaration of Ineligible ITC:

Under Sec 17(5) of the SGST Act, 2017 input tax credit shall not be available in respect of the list of commodities &
services mentianed therein subject to certain conditions.

It is seen from GSTR-3B and ather information that they have claimed ITC on these commaedities and therefore the
ITC claimed on these commodities or services is proposed to be recovered.

5.No [commodity/Service HSN code SGST  CGST  IGST  CESS  [rotal |
- | — ] | I

i ’ s s 7B |

BS44; 8539; 8535; : 1

i |etectricel Goods §536;8537; 8504, U728 T?EB ID iﬂ i |
| 7011 |

s N




.

|S_N1-:| Issue \;aﬁle no.in GSTR- SGST  [cGST  IGST  CESS  [Total
B 1
. P h ks 6 B
A Total ineligible ITC u/s 17(5) iy . e

Ineligible ITC declared in GSTR- |neligible |TC B
declared in GSTR- 0 0 0 0

3B at box 4D(1)

"Lower of [SLND A- E I

C  |Difference/excess ITC claimed B) or (Sum of 4C 728 H728 }')”‘55

‘ inf all months GSTR

| 38 in FY}"

B 3B
| !

—

——m

» ITC claimed from cancelled dealers, return defaulters & tax nan payers:

U.nd{-_'r S_Ec 16(2){c) every registered person shall be entitled ta take credit of ITC on supply of goods or services ta
him subject tothe ;cnditinn that the tax charged in respect of such supply has been actually paid to the
Government either in cash or through utilization of ITC admissible in respect of such supply.

However as seen from the office records, it is observed that you have taken ITC from the tax payers who have not

paid tax on their outward supplies to you.

SNo Issue SGST
|

12 3

- Tetal

1
Supplier registration

1 tancelled before date of 475316
invoice F
Suppher failed to file

2 GSTR-3B and did not pay 0
tax on the invaices
declared in GSTR-01
Suppler filed GSTR-3B
with Mil turnover and did

3  notdeclareorpaytax |0
corresponding to the
invoices declared in
GSTR-01

’A Total (SNo.1 + SNo.2 + 475316
SNo3)

cGST 1GST ICESs
|
e ]
4 5 — .!. — q
475316 0 950632
|
e R i I |
Al 0 L] 0
0 0 0 0
|
175316 0 o 950632



The above amount of ITC is proposed to be recovered.

DETAIL REPLY OF THE TAX PAYER:
- : Al Quidlal
Al 28/12/2023 ol 2oy 211l UlSa uzell DRC-01 <l All2Y uler.qcm-lf f*i?:lj? A
Gltl U2 « Yoidi Reminder-1 ref no. znzanzzauuﬂﬂf","_‘l dlfm-?"éu-;ril I el
Reminder-2 ref no. zD240224033793L %4l dl, t=/o2/20%y «L 217 oxd i:g m:;ﬂ aill ﬂHEEH
I, waCAbl] 2ol o1t 2002 Haetii Ll oy M2 RPAD 1AL 5L MAIASL
3 AR ST ol HE0RES HR (F3leisalla dl 9%/0/20XE <l

el ' ; Azetld 23] 2 AU
Ue #1dg &¢f, wile] 25 Uil o Sl R alsialell

2oy 20ia epoyeef] i Mlsad i vildd, Uid % ‘
URA &l 2416l it Walceilell «M(Eell wiegaell s2al Bl 2608 ';Rﬁi 519 Uri2 = Heldl
Grin suioifeg uds 43¢l agjudication «(l iall &18 HAM widd &

LA AMIH S e HIE SR AL 15 HRoL s,

Section 73

d or short paid or
utilised for any
sion of facts to

73(1) Where it appears to the proper officer that any tax has not been pai
erroneously refunded, or where input tax credit has been wrongly availed or

reason, other than the reason of fraud or any wilful-misstatement or Suppres :
evade tax, he shall serve notice on the person chargeable with tax which has not been so paid or

which has been so short paid or to whom the refund has erroneously been made, or who has
wrangly availed or utilised input tax credit, requiring him to show cause as to why he should not
pay the amount specified in the notice along with interest payable thereon under section 50 and
a penalty leviable under the provisions of this Act or the rules made thereunder.

73(9) The proper officer shall, after considering the representation, if any, made by person
chargeable with tax, determine the amount of tax, interest and a penalty equivalent to ten per
cent. of tax or ten thousand rupees, whichever is higher, due from such person and issue an

order.

iz A mrastatil 15 e Blefl sl wg g

«TAX & other dues:

= The total tax payable on account of these deficiencies after giving credit to the payments
made in cash and ITC adjusted is arrived as follows:

| 8.No ISSUE | sG8T CGST | IGST ‘ CESS !TDTAL
T - 4 . 5 , 6 7
( Total tax due in S i = ' [ : —' .
1 (Excess AR0044 480044
claim ofiTC) 0 o 960088
| abave | _ | |



[ 2 linterest ~ 4BO570

al o

480570,
3 |Penalty 48004 48004

| Total (3+4+5) Al dhﬁé?a]_ 1008818 e

CONCLUSION/DECISION,

1
.

Lo CGST/SGST ACT 2017+l 56M 23 wa [yl i1 sl wenseaaie 30 (el vz
Guzetl Wzt orelsl o 2xiell Asanll saaned FEs e »ui 9,

i3 G&ﬂtl.-{lﬂ BE, wtiRa e anl adba el oused sl sasi Ad 8, Yl s2d awd, 2
el adlvt A Yaaeldl vt deil apuo wiz4 ouey we L skl srda susl e il Al
4 gl wdd.

il BlEUA CGST/SGST ACT 2017 A [an 142(6) uam (sl seell araud Hizdl 3l 4l
e w04 A Al susl geaell s ui 505 set Al s s dl P (EAeL AL
A 2 H] 2 UL T st ot wE el vizz 2l e, ol g adl udl
U 7, Araenast s4L B CGST/SGST ACT 2017+l se 78 w14 79 <l mra AL wam Al sl
913 ST wIn

GST SHEL AL wl-4 sioue sl splars eol Al i A il als Adl Bed FEEWEL

sl A (AL 2L UEY ] A sl B,
s Al i sl allfeu (ol sid sy e, Al gael] Audloeedd et il vies et sl

] sBiges, (ale) s 02, vEAL 44 apdla 59 s 9.

g %, L weuld
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Office of : Assistant Commissi
. o . . ISsioner
Jurisdiction : Ghatak 18 ﬁbrﬂmamcm&“xm:um - 5:Division - 2:Gujarat, State/UT : Gujarat

Reference No. : ZD2404240546041
Date - 22/04/2024

To

GSTIN/ID : 24AABCH7296M1Z3
Name:HV mu..-.z,_._.:”I:nm PRIVATE LIMITED
Address : 225/2, MADHU TEXTILE MILLS COUMPOUND, B/H ASOAPLAV HOTEL NEAR NAROL CIRCLE, NAROL, Ahmedabad, Gujaret,

382405

SCN/Statement Reference No. : ZD2412230829468 Date:26/12/2023

Tax Period : APR 2018 - MAR 2019 FY.:2018-2019

Act/ Rules Provisions :

73 i

Order under section 73

A show cause notice/statement referred to above was issued to you u/s 73 of the Act for reasons stated therein. Since, no payment has
been made within 30 days of the issue of the notice by you; therefore, on the basis of documents available with the department and

information furnished by you, if any, demand is created for the reasons and other details attached in annexure

Please note that interest, if any, has been levied up to the date of issue of the order. While making payment, interest for the intervening
period between date of order and date of payment, shall also be worked out and paid along with the dues stated in the order

In case any refund is arising as per the above order, please claim the same by filing applicationin the prescribed form,

Page1of4



Lemand Details -

- {Amaunt in Rs.)

hers Total |
Sr. | Tax | Turnover | Tax Period | Act | POS (Place of Tax Interest Pennity Fe e |
Mo, _..MMW From | To Supply)
1 i 3 q 5 B 7 g8 g 10 il e 00 Eum‘_ﬂmcn
9 o 0.00 | APR MAR | SGST | NA 4,80,044.00 4.80,570.00 AR,004.00 0.00 0. L8, g
20018 | 20709
L 5 = 0.00 | APR | MAR | CGST | NA 4,80,044.00 4.80,570.00 48.004.00 0.00 0.00 | 10,08678.00 4
2018 120719 276 00
Total 9,60,088.00 | 9,61,140.00 | 96,008.00 i oot il

You are hereby directed to make the payment by 07/05/2024 failing which proceedings shall be initiated against you to recover the
outstanding dues.

Signature
Mame : AMNJAMABEN PRAVINCHANDRA
- Designation: PRAJAPATI
Jurisdiction :  Assistant Commissioner
Ghatak 18 {(Ahmedabad):Range -
5:Division - 2:Gujarat

Copyto-
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Reference No. : ZD?40424 0546040

1. Tax Period - APR 2018 - MAR 2019

FORM GST DRC - 07

[See rule 142(5)]

Summary of the order

2. Issues involved = CANCELLED DEALER PURCHASE & SECTION 17(5)

3. Description of goods / services -

Date : 22/04/2024

FILAMENT OF LESS THAM 67 DECITEX

Sr. | HSN Description
MNa _
1 5205 | COTTON YARN {OTHER THAN SEWING THREAD), CONTAINING 85% OR MORE BY WEIGHT OF COTTON, NOT PUT UP FOR
RETAIL SALE - Single yarn, of uncombed fibres :
2 | 5403 | ARTIFICIAL FILAMENT YARN (OTHER THAN SEWING THREAD), NOT PUT FOR RETAIL SALE, INCLUDING ARTIFICIAL MOND

4. Details of demand :-

(Amount in Rs.)

s | Tax | Tumover Tax Period | Act |POS (Place of Tax Interest | Penalty Foe _ Others | Total
No mﬁm From | To Supply) L
1 nm 3 4 5 f 7 8 U 10 1 12 13 |“
1 0 0.00 | APR |MAR | SGST | NA 4,80,044.00 | 4,80,570.00 | 48,004.00 0.00 0.00| 10,08,61800 |
2018 | 2019 | ) . ~
752 a 0.00 | APR |MAR |CGST |NA 4,80,044.0014,30,570.00 | 48,004.00 0.00 0.00)10,08618.00 |

| 2018 2019
e 9,60,088.00 | 9,61,140.00 | 96,008.00 0.00 0.00 | 20,17.236.00 |
Tota =

Page 3 of 4



You are hereh

Outstanding aﬂmm__.”mn_mn 0 make the payment by 07/05/2024 failing which proceedings shall be initiated against you to recover the

Signature
Name : ANJANABEN PRAVINCHANDRA
Designation: PRAJAPATI .
Jurisdiction : Assistant Commissioner
Ghatak 18 (Ahmedabad) Range -

a:Division - 2:Gujarat
Copy ta -

Signature Not Verified

Digitally sTiad b
P PATI AndfiNATIEN
PRAVINGH

Dote: 2024.04 12 17.51.59
IS

his is a dighally signed document and can be downloadod from the GS1 portal,
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Certficate No.

Certificate Issued Date
Account Reference
Unique Doc. Reference
Purchased I:_-a.r
Description of Document
Description
Consideration Price (Rs.)
First Party

Second Party

Stamp Duty Paid By

Stamp Duty Amount(Rs.)

Staiutory Alor

JAIRLA HNIIIIIWIIIIMIIMH

DIA NON JUDICIAL'” mmaamzm

Government of Gujarat

i. E ‘a‘“" |

ko -

certlf' cate of Stamp Duty

IN-GJ31230379240990X

03-Jan-2025 12:53 PM

IMPACG (FI)/ gjelimp10/ GHEEKANTA/ GJ-AH
SUBIN-GJGJELIMP1075047098414626X

HITESHKUMAR | PANCHAL

Article 4 Affidavit
AFFIDAVIT
3 !
AKMEDABAD
(am) GUJARAT STATE <

HITESHKUMAR | PANCHAL

50
(Fifty only)

\wf

s S ROY

BERIAL NO.

2 dF 00301107089

1. Thee auirmmticity of iy Samp cerbificale aboubd by yeifed 8 sown siicieats
Aoy it ncp-m L 1ah e Stabs. on 'llm =14 lrl"ln.m\ anid A% awailabia on :||-ﬁ. mhé:ﬁﬁﬂﬁblr LE;:|IH'|:1lfjt:|r|'E1 ﬁ!: I-I|II|'I Dbl e
Ty onent of ahieck < iy grusds ol U clrkhegln .

2 Ingaay b ang o vy plEAgE T

\I-.'l m g =Z-J:dTl|"t'I-.h| avL sy
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_ i MAREMDRA M. CHOBHRY
¥ AHMENEAAL
Q( GUIARAT STARE
o \REGD N1 29081/17
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I~
\‘i

« The contents of this e-stamp certificate can be verified at
Stock Holding mobile  application

www.shcilestamg.cum .
“EStamping" or at Stock Holding Branch/ Centre (the details of which
are available at M._S!ﬂ_ﬂkﬂﬂﬁllﬂg.pjnj.

« Any alteration to this certificate renders it

constitute a criminal offence.
act Stock Holding Branch | Centre in case of discrep

invalid and would

« Kindly cont

ated to e-Stamping you may write t

« For information rel
dabad@stockholding.com OF

our email id estamp.ahme
Branch/Centre.
YUat

ol e U.HLEL"J.?l.ﬂﬂ [cloidl www.shcilestamp.com GLL wadl \
A otell "Gl Meuel AQAdA U 2ls AlEatell vl

(%3={l [@atcll www.stockholding.com U2 Gueiod B) Uz ot ol usll

alsi2l By
. L UHEUSRH S3CL SlURL B8R Ml B ual d Qoreld ofetl vl B
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SCHEDULE Il
FORM C

pROOF OF CLAIM BY OPERATIONAL CREDITORS EXCEPT WORKMEN AND EMPLOYEES
{ Uneder Regulation 17 of the Insolvency and Bankruptey Board of India (Liguidation Proc s, 20011)

Fe

n .
Ihetiquidetor
phir S

A;W 1. Sidddhi Finepek Towers, Nexr to Katarie House,
m‘ﬂw WH.“Akmddﬁad-JaﬂﬂjL Crugfarar *.
n o il com, Eumtfguﬁ!;hphuu.tmd
e gt 5

Frim -

i1 Panchal, State Tax Officer(2)(1C),

(el the, Assistant Commissioner of State Tax, Unit-18, Second floor, Bachat Bhavan,

Jelief Road Ahmedatiad-380001, State Tax Department, Gowt of Gujarat

suhject: Submission ql'ﬁmd' of claim in respect of the liquidation of HV.SYNTHETICS PVT LT13 under the
jisobvency and Bankruptcy Code, 2016,

Madam/Sir,

state Tax Officen(2), Office of the Assistant Commissioner of State Tax, Unit-18, Second floor, Bachat Bhavan, Relict

poad, Ahmedabad, State Tax Depanment, Govt of Gujarat herehy submits this prool of claim in respect of the
liquidation ol Jf ¥ SYNITHECHCS PYT LTD. The details Tor the same are set oul below:

I ii AME OF OPERATIONAL CREDITOR
tante Tux Officer(2),

'(!F- AN INCORPORATED BODY FROVIDE IDENTIFICATION Imit=18, Second floor, Bachat havan,
NUMBER AND PROOF OF INCORPORATION, [F A PARTNERSHI?  Relief Road, Ahmedabad

R INDIVIDUAL PROVIDE IDENTIFICATION RECORIE® OF ALL fale Tax Departmont, Gowt of Gujarat
iﬁ {E PARTNERS OR THE INDIVIDUAL)

MTice of the Assistant Commissioner of
tate Tax, Unit-18, Second foor, Bachal

DDRESS OF OPERATIONAL CREDITOR FOR CORRESPONHNGE Thavan, Reliel Road, Ahmedabad-380001,
AL 1D stes2unt | 8-gstd-

hd 21 gujuret gov,in

“WOTAL AMOUNT OF CLAIM, INCLUDING ANY INTEREST, ASAT | PIINGI AL 170, L7, 2467
iOUIDATION COMMENCEMENT DATE AND DETAILS OF R .2, 47, 068/
: FCLAIM
Sedicde TEIAL CLALM 122,59, 404 /-
DETAILS OF DOCUMENTS BY REFERENCE TO WHICH THE pEpy A8 sitsched
© [CAN BE SUBSTANTIATED
TIETAILS OF ANY DISPUTI AS WELL AS THE RECORD OF MA
PENDENCY OF SUIT OR ARBITRATION PROCEEDINGS
6 |[DETAILS OF HOW AND WHEN DEBT INCURRED A5 sitached
! DETAILS OF ANY MUTUAL CREGIT, MUTUAL DERTS, OROTHER [+
[ MUTUAL DEALINGS BETWEEN THE CORPORATE DEETOR AND
FHE OPERATIONAL CREDITOR WIHICH MAY BE SET-0OFF .
_ |AGAINSTTHEULAIM _
% IDETAILS OF ANY RETENTION OF TITLE IN RESPECT OF Goops |0
R PROPERTIES T0 WHICH THE DEBT REFERS ORR ANY OTHER
| SECURITY
| BA. IWIHETHER SECURITY INTEREST RELINGUISHED BET =—
8 5 = ) T C NA —
DETAILS OF ANY ASSIGNMENT (R TRANSETI OF DEBTIN 1S
_ FAVOUR — o
0. Er-:iilt,snrmrz IANK ACCOUNT TO WHICH THE OPERATIONAL BB VAT Account _
CREDITOR'S SHARSE OF THE PROCEEDSOF LIQUIDATION CANBE — {Government. of Cujarst
ITRANSFERRED NIJI.E = The [lm“wnt ]!IIWL‘ 1L any “P-'-Lmi'-'-"

ceounl Mumber. Al payments mode
epartment under “0040" heed. S, (he

| Il'l.cqur.: Qr DD Orany of the instrument
cindly issue n Gavour "SBL A VAT




(i1 DEMA ND ORDER IN FORM PRC-T

[LisT oL AND ATTACH THE DOCUMENTS RELIED ON TN WITH  DETANI ED AT FACTH MEN

. isyproRT under TITE GOODS & SERVICE TAX]
ACT-2017 for F.Y.2018-19
| (i} SUMMERY OF DUES
oF THE CLAIM, (i) PREVIOUSLY SUBMITTED

POCUMENTS FOR CLAI M

pperational creditor or person authorised to act on his behall
5o the authority i this is being submitled on behalf of the operational creditor)

CK LETTERS: HITESHKUMAR ISHWARBIHAT PANCHAL

*ar in relation to creditor; STATE TAX OFFICER(2)Incharge)

s ol person signing: (HTiee of the Assistant Commissioner af State Tax, Unit-185; Second foor, Bachat
yhdan, Reliel Road, Ahmedabad, State Tux Department, Govt of Gujurat

SFAN, Passport. AADILAAR Card or the identity card esad by the Election Commission of India.

AFFIBANTT

| HLPANCILAL, currently residing at Office of the Assistan Commissioner of Stale Tax. Unit-18, Second Moor,

Rachal Bhavan, Reliel Road. Ahmedabid, State Tax Department, Govt of Gujarat, do solgmnly affimn and slute 28

follows:.

1% fhe above numed corporate deblor was, ol liguidation commencement date, that is. the 11" day of
Digember 2024 and still is, justly and traly indebted to State Tax Department, Govt of Ciujarat in the sum
of ks, IEE,SQ_][ML for DEMAND ORDER IN FORM DRC-07 for the scrutiny of retuns of laxpayer
under Hioods & service wx act-2017 for FY:2018-19.

2. In respect of my claim of the said sum or any pan thereof, | have relied on and the documens specificd
helow:

DEMAND (RDER IV FEIRAL DRE-T WITHT DETAILED ATTACHIMENT anger TTIE GRS
SERVICE FAX ACT-201 7 fiar 1. Y 201819
i, “The said documents are troe, valid and penuing to the best of my knowledge. infurmation and belief.
4. In respect of the said sum or any pan thereof, 1 have not, ner hive iy pariners or any of them, nor hs any
person, by mydour arder, 10 myfour knowlédge or helicf, for my! our use, had or reccived any munner ol
catisfaction or scourity whalsoever, save and except the Tollowing: Nil
Solemnly, aifiemed &t Almedabad on Friday, the 3% day O January 2025,

——
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Motary £ Qathy Commissiones
AHMELABAD

GUIARAT 5
\ o2\ neGh w1 2908/17

wﬁ‘x&n 7 'LIIE'I.LHU?J
s

1, the Deponent hercingbave, do hereby verily and allirm Tontonts of para 1o of this alfidavit are froe and
earmsct i my Roowledpe and helief, Mothing is lilse and nothing materisl has been comneealed Lhere e oom

Verified st Ahmedabad on Friday, the 3rd day Of Junuury 2025

Deplnent's signature

NAREND " GHODHAEY _— P
Ry
SOV AOF INDIA

E'3 AN 2055




.

@ GOVERNMENT OF GUJARAT
Y Commissionerate of Goods & Services Tax
Saler Gujarat State.

‘Name - : Hiteshkumar |.Panchal
Designation : State Tax Officer
Date of Birth : 01-06-1988
Blood Group : B+
Emer.Cunt.-HtL.é 98988 79886
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